| TEM NO 40 COURT NO. 5 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil)...... /2012
CC 902/ 2012

(From the judgenent and order dated 25/03/2011 in SA No.95/1989,
of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

M RZA ANl S AHVED( DEAD) TR. LRS Petitioner(s)
VERSUS
RAMIAS SI NGH YADAV & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP,c/delay in refiling SLP and
of fice report )

Date: 12/03/2012 This Petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE P. SATHASI VAM

HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) M. Anoop Kr. Srivastav, Adv.
M. Rakesh Tripathi, Adv.

For Respondent (s) M. H C. Kharbanda, Adv.
M. T.N Saxena, dv.
M. Garvesh Kabra, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

Del ay condoned.
| ssue noti ce.

M. Garvesh Kabra, |earned counsel appears and
wai ves service of notice on behalf of respondent No. 1.

Let notice be issued to other respondents.
Both parties are directed to maintain status

quo prevailing as on date in the neantine.

[ Usha Bhardwaj ] [ Savita Sainani ]
Court Master Court Master



